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OPEN COURT 

• 

CE\'!'AAL \Di INISTRt\TJVE TRIBUN;.L "'LLAHl B .D BEt CH 

ALLA' AB.AD . 

Allahabad t1is the 3r d day of Nov~mber 2000 . 

original ~ppl icaLion no . 1 11 9 of 1 995o 

Hon • ble r·r . s . K. I . Naqv i , Judicia 1 f.!ember 
l ... ~) 

Surendra Kumar , 

S/o 

R/ o 

Daulat Ram , 

Vil lage Sapanhar , 

Post Office Devait , 

District A2 amgarh . 

• 

\ 
• 

• 

• • Appl icant 

C/A Shri B . Ti\·]ari 

Ver sus 

1. Un .i J!~ •Jf India Lh.rough the Chairman , 

N. Rl y. , Baroda House , 

Rail Bha\·Tan o, 
Nev1 Deln i . 

2 . Gen . Man Pger (Personne l), 

n . E . Rail·Nay , Gorakhpur. 

3 . Chief s i0nal ' 'elecom Enginet.r Construction , 

Sri V . P . J.gar\•Tal, N . E . Rl y •, 

cor khpur . 

4 o Dy . Signal Tel E>com Enginer·r Construction ~ 

N. E . Rly ., Varanasi Dlvision , 

Varan 1si . 

~ . Res ondents 

C/Rs Shr J P . 1 1a hur 
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Hon'ble Mr. S.K.I. NagyiJ_Member.J. 

Shri s. Kumar, 

from Varanasi to Lucknow ..... 

the applicant was transferred 

1r<"""~ and bel~g~rieved of the same 

he prefer red this OA to quash the order • 

' 

2 • The respondents have contested the case and 

filed CA, through which efforts have been made to justify 

the impugned order. 

Arguments of learned counsel for the parties 

have been heard and perused the reco~d. 

4 . N Ov, as dev e l opment during the pendency 

of the case, the appl icant has again been ordered to 
~u.c 

be posted a t varanasi and his lien at Varanasi has alxQady 

been acknowledge and , therefore, the relief sought for 

has been provided by the department vide orde r dated 

29.09.2000 as office mi circular no. 58/2000. 

5. For the above the OA becomes inf ructuous and 

disposed of accordingl. No order as to costs • 

Member-J 
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